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GOVZRMMENT OF INDTA
MIWISTRY OF FINANCE
( LPARTMLNT OF HEVENUE)

MW IDIHI: THE 26tH July, 1977,

- NOTTFICATION
INCCME~TAX

No,1896 (F,No,404/91/77-ITCC)s In pursuance off sub-~clause (iii)

of clause (44) of section 2 of the Income-tad dct, 1961 (43 of
1961), the Central Government hereby mskes the following

canendment in the notification of the Government of India in _

the De%)artment of Revenue and Banking No.1354 (F,No,404/41/76~I1TCC)
dated 11th June, 1976, namelys

In para 1 of the said notification; for the letters and
words "S/Shri I.D, Nebhani and X.M. Sharmna w%o are gazetted
Officers of the Central Government to eXercige the powers of
Tax Recovery Officers”, the words and le tvsrg "Shri K.i, Sharma,

being a gazetted Officer of the Central CGovelrnment, to exercise
the powers of a Tax Recovery Officer" shall e substituted.

5 sdg/"‘
- (H. Venkataratan)
| Deputy Sscratary to fhe Govts of India,

The Maneger, _
Gowrnzent of India Press,
New Delbi, -

Copy forwarded tos-—

1. &1 Comzmissionsrs of Inccme-—taX, _
. 411 Directors of Inspection including DI(D&M), New Delhi,
3, The Comptr.ller & Luditor General of Indik, New Delhi,

4, The Chief Secretary, Govarnment of Rajasthan, Jaipur.

5. The 4ccountant General, Rajasthan, Jaipur}

6, The Joint Secretary and Iegal adviser, Mj’ini stry of Law,
- New Delhi, . '

7. Bulletin Section,

8. Guard File, !
9, The Comaissisner of Income<ex, Jodhpur, Jaipur.
10. The Comepissioner of Income-staX, Rajasthan) Jaipur.

Sd./"‘

(H. Venkataradsan)
Deputy Secretary to tHe Govt. of Indie,
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